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DoV.Re8 G, Dattatreyulu,
Membex(J)

To

8ri S. Manickavasagan,
Member (&)

Pre-delivery orxder of 0.A, no. 169 of 1990 is
sent herewith for consideration.

TS

Q’vﬁmﬂrmg, | (DVeRSGe Dattatreyulu)

Membex(J)
r67 {/mo
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4, There is no representation for both sides. As

this is the matter of the year 1990 and the seme was listed

before the Special Bench for disposal, W& “eRAvsa [
ACOA AN N\)c-.;\\w\p(/\ ~ A2 d .

Se The point for consideration is whether the
spplicant is entitled for ény relief or not 7

&

Va
6o The case of the applicant that he made numbexr of
A

represent stions under Annexurcs 2 to 5 for being appointed

to the said post, but instead of bis being azppointed, the

respondents have appointed the respondent no.4. There is
nothing on record to show thst the applicent had participated
in the selection proceedings or not. The gpplication appears
to be mis-conceived. &s the @plicént incase he wanted to &
appointd he %mn%ﬁaq with the rulew. The allegations of the
applicant that one Mazharaj Din wes handed-over charge to him,
will not give him any right for being appointed by the Govt.
official to the said post. His continuvation appears to be
quite illegal. Therefore, he has no grievance as there is

no violation of any zules; 1

Te In view of the above discussion, there are no
merit in the application &nd the sane is accordingly

disanissed. No costs. .

MEMBER (A) MEMBER (J)
Lucknow s Dated s /7».5’-2000
Girish/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNO&;@ENCH, LUCKNOW
3 44

Original Application No. 169 of 1990
this the !'7”:’day of May®2000.

HON‘ELE MR DeVeR oS oGo DATTATREYULU, MEMBR(J)
HON ‘BLE MR S, MANICKAVASAGAM, MEMBER(A)

Shesh Mani Tripathi seec Applicant
Versus

Union of Indis & others | ess Respondents

NHon2 8 Advocate for the Applicant

None s Advocate for the Respondents
ORDER

DeVeRoSeGs DATTATREYULU, MEMBER (J)

The gpplicant in this case prays for the relief
that the appointment of respondent no.4 is against rules and
prays for eppointing the applicant f&r the'post of Branch
Postmaster, Branch Post Office Mawai District Rai Bareily.

20 The case of the applicant j18 that he was allowed
to discharge the duty of one Mahafaj Din as Post master at
Branch post office Mawai District Rai Bareilly. The said
Meharaj Din handed-over the charge to the spplicant under
Annexure-1, Mgharaj Din died on 3.12,88, The gpplicant
made an gpplication to s&ppoint him ‘on the said post, bht
he was asked to hand-over charge to 5ri Paras Singh. Thereo

fore, he handed-over the charge on 24.2.89. The respondent

said
noo.3 invited spplications to filleup the/post. The applicant

has alreedy made number of representations to appoint him
on the said post under various Annexures nos. 2 to 5, but
the applicant was not sppointed and the respondent no.4 was
appointed, hence this aspplication.

3. As seen from the noting ofithe office that no

Counter affidavit has been filed in thie cage sofar.
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4, There is no representation for both sides. As
this is the matter of the year 1990 and the same was listed

before the Special Bench for disposal, W& “wXAven e
MR ok ad onlanfa i~ Rl d .

5. The point for consideration is whether the
gpplicant is entitled <for any relief or not 7

&

o
6o The case of the gpplicant that he made numbexr of
A

represent ations under Annexurcs 2 to 5 for being appointed

to0 the said post, but instead of bis being gppointed, the

respondents have appointed the respondent no.4. There is
nothing on record to show that the applicant had participated
in the selection proceedings or not. The gpplication appears
to be mis-conceived. &s The spplicant incase he wanted to =
appoint&,he %@Mﬁﬁeﬁ with the rulew. The allegations of the
applicant that one Maharaj Din was handed-oéer charge to him,
will not give him any right for being appointed by the Govt.
official to the said pdst. His continuation appears to be
quite 4llegal. Therefore, he has no grievance as there is

no violation of any zules;

7o In view of the above discussion, there are no
merit in the application gand the same is accordingly

dicnissed, No costs,.

o —— —A

JEMBER (A) HMEMBER (J)
Lucknow 8 Dated s /7. S Zogd
Girish/-
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CLAII BSTITION NO. &4 2 1990 (L]

Shesh Hani Tripathi "~ Applieant
‘ Versas
Union of India andothers Respondent s
INDEX
1
Hoe Particulars Pages
1e Claim Petition 1~-5
2 Annexure Hoeleilrus copy of
application 6
3 Anpnexure Ho.2+ True copy of
Application moved by the
applicante. 7

4o Annexure No.3. True copy of 6\/ OZ
application moved by the

applicant

Se Annexure No.4. True copy of [O
application moved by applicant

6. Annexure No.5e True copy of

application moved by applicant \ |
Te Vakalatnama 2
Be Postal order
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BEFORE THh CUIITRAL ATDUTNISIRATIVE TRIBUNAL
CIACUI?T BENCE LUCKNOY

e—

CLAL. ESTIION NO. \¢q of 1990 (Lo

I. Details of the Apdlicant

She sh Hani Tripathi,Son of Ram Sunder Tripathi
resident of Village and Post Mawai District
Rae Bareli.

Applicant
Versus
IIL,DETATLS OF TH. AsSSPONDBLTS . -
1« Union of India’ U‘\?Ls‘?w V"‘:&:ﬁ %Ww

Nz P
2. Sub Division Inspector({P) South Sub-Divisior

%i BaIGli.
3. Suprintendent of Post Office Ral Barelly.
2o Radetsh haiedin i""‘%"
4. Smt.Pushpa Singh’\ sident of Village angd
aih =
Po stﬁi;awai i Baraily.
1. TEI., THE application is against the appointment of
Smt.Pushp Lata Singh.
(2) Dated;
(3) rassed by Suprintendent of post Office Rai
Baraily .
(4) The application of the petitioner was not
considered by the opposite party no.3 while
he worked on the said post for more than 7
months and he was also the legal heir of the
deceaseqd ilaharajdin Tripathi who was Branch
Post ilaster at kawval who died on 3.12.88.

H P¥.JUISDICTION O @ Tie TRIBUNAL

the claim of the apilicant is triable by the

Central Tribunal.



1O Y.LILIIATION

The claim petition is well well within time

[V ¥.Facts of the Case.

Te That one ¥aharaj Din was posted as Post
llaster at Branch Post Office lawai District Rail
Bareily, but hecould not discharged his duties

well due to illness on that under the order &f

the opposite party no.3 , the épplicant was allowed
to discharged the aforesaid duty on 4.2.88. It is
further stated here that on the said date the

said liaharaj Din handed over the charge to the
applicant. The photo stat copy of the charge taken
by the applicant from liaharaj Din is being filed here

with as Annexure~1.

2 That the aprlicant discharged his duties
with the full satisfaction of the aunthorities
concern. It is further stated here that en 3.12.88
the said llaharaj Din died leaving behind to the
applicant as his legal heir.

e That the applicant moved an application
before the opposite party no.3 for his appointment
on the said post but the opposite parity no.3 ask
the applicant to hand over the charge to Sri Bharat
Singh and as such the applicant handed over the
charge to Bharat Singhe

3\&‘ Q@%‘»\% 4 That on 24.2.1989 the opposite party noe3
" issued a circular and invited the applicants vide
le tter Ho.A-230 for appointment of Pest Llaster at
Branch lawai District Bai Baraily. It is further

stated here that the applicant has alreadymoved



¥
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heir of the deceased 1laharaj Din and he alg.o

work on the said post for a long time.

V%, DETAILS B THS RUMADIES BEXHAUSTED

The applicant moved the application before
wes tm— Amilawmitias hot the s.meé has not

5%

-3 -

an application for appointment on the said post
and when he came to know @bout the said circular

he again moved an application on 2.3.1989 indicating

therein all the facts and circumstances for his
appointment on the said post « The photostat copy

of the same is beingfiled herewyith as Annexure-2

¢ Se That the petitioner also submitted the

nece ssary parers for his appointment.

6e That on 5.10.1989 the applicant again moved
an other application for his appointment on the

said post . It is also stated here that on 22.12.87
the applicant again moved moved another application
for his appointment. The true copy of the same is
being filed herewith as Annexure No.3 and 4.

Te That the applicant came to know on 9.1.90

that the opposite party no.3 appointed Smt.Pushp
Lata Singh as the szid post who is the relative of
Bharat Singh and as such on 11.1.1990 the applicant
again moved an application before the opposite party
no.3> stating therein that the appointmentof Snt.Pushp
Lata Singh is against the E D A J conduct Rules

1964 on that the oposite party no.3 inform the
applicant that he will took into the matter and he
will apoint ¢ the applicant on the said post.

the photostat copy of the said application is being

'k\wn&Q&KFsiég

oy filed herevwith as Anpnexure Hoe5

8. That the oprosite parties failed in not
aprointing the applicant on the said post inspite

of this very fzact that the applicant was the legal
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heir of the deceased llaharaj Din and he also

work on the said post for a long time.

VES, DETAILS BF THE RIIADIE S EXHAUSTED

The applicant moved the application before
the Higher Authorities but the syme has not
been disposed of.

VIFE, HATIER HAD PREVIOUSLY FILED OR PiNDING IN ANY
OTHER COURT.

The applicant nger filed claim petition .

¥, RILIEF SOUGHT

The applicant prayed;that this Hon'ble Tribunal
be pleased to direct the opposite parties to
appoint the applicant on the said post.

Y10 M. INTERTI ORDER I? ANY PRAYED FOR:

The opposite party no.4 may not be allowed to
work as post master at Branch Post Office

lawai District Rai Baraily.

XX, BE2PICULA.S OF BANK DRAFT

1e No of Indian Postal omer 02 WW\9%

2 Name of issuing Post 0ffice ; High Court
Pogt 0ffice
Lucknowe.
3 Date of issue of postal order; 16.2.1990
4o Post Office at which payable

Fil. List of Inclosure:

1e True copy of charged received by the
applicant .
2 Application moved by the applicant.

e True copy of Application moved by the
applicant dated 5.10.89
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4o True copy of application dated 22.12.87
moved by the applicant.

Se True copy of the application dated 11.1.90
moved by the applicant.

6o Power (Vakalatnama )

Te Postal order

VERTRICATION

Ram
I, Shesh Liani Tripathi, son of/Sunder
Pripathi, resident of Village and Post llawai ,District

Rai Baraily, do hereby solemnly verify that the

contents of paras 1 to of this

claim petition are true to my personal knowledge
and that I have suppressed ¥ any meterial fact.

Lucknow;Dated 3\\‘@%\ QQ’*\"\\%

ilay 17 »1990 Signature of Applicant
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
CIRCUIT BENCH, LUCKNOW
C.M . An. M Tse |R6 (L
CLAIM PETITION NO, 169 OF 1990
T~
SHESHMANI TRIPATHI ese APPLICANT
VERSUS
UNION OF INDIA & OTHERS ese OPPOSITE PARTIES

ICATION FOR

The applicant named above most respectfully

begs to state as under:=-

1. That the applicant filed the aforesaid
claim petition against the appointment of opposite
party No.4.

2. That due to some inadvertance, the full
details of the opposite party Nos. 1 and 4 were not
given in the claim petition,

3. That it is necessary that the particulars
of opposite party No.l may be corrected as "Union
of India through Ministry of Communicgtion, New
Delhi® and the details of opposite party No.4 may
be corrected as "Pushplata Singh wife of Rakesh

Bahadur Singh, resident of Village and Post Office
Mawai, District Rae Bareli,

4, That after para 8 of the facts, a new para
9 may be addeds~- "That the appointment of opposite
party No.4 is against the Rules as Bharat Singh is

Contd...2

y
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posted as Postman at Mawai, District Rae Barell,
while the opposite party No.4 has been given her
appointment as Post Master at Branch Post Office
Mawal 1nspit.e of this very fact that the father of
Rakesh Bshadur Singh viz, Diwakar Singh is real
nephew of Bharat Singh and Rakesh Bghadur Singh
is the husband of opposite party No.4.

It isy therefore, prayed that this Hon 'ble
Court may kindly be pleased to allow the applicant
to amend the claim petition in view of the facts,

stated above.

// % .A\’ZMM;Q
LUCKNOW (H.D.SRIVASTAVA)
Advocate,

DATEDs COUNSEL FOR THE APPLICANT




Prensmcl of Cet g

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH LUCKNOW

CLATM PETITION NCe 169 of 199

1. Dgteils of the applicant

Shesh Mani Tripathi,son of Ram Sunder Tripathi
resident of village and post Mawal District
Ra2 Bareli,

Applicant

Versus

IX ,DETAIL OF THE RESPONDENTS

I1i,
) \ yotof
&K‘\}/a, {2
2 (3

l.Union of India ,through Ministry of
Communication New Delnhi

2.Sub-Divisional Inspector(P)South-Sub~Division
Rz Bareli

3eSuprintendent of Post Office Ral Barelly

4.ant.Pushpa/g:§§h W/o Rakesh Bghadur Singh
resident of village and post Mawai Rae Bareli

The gpplication is against the aspvointment of

Smt.Pushpa Lata Singh

Data:

Passed by Suprintendent of Post office Rai
Barailly

The gpplication of the petitioner was mot
Cconsidered by the opposite party no.3 while
he workasd on the said post for more than 7
months and he was also the legal helr of the
deceased Maharajdin Tripathi who was Branch

Post Master at Maval who died on 3.12.88,

IV JURISDICTION OF THE TRIBUNAL

The claim of the splicant is triszble by the
Central Tribunal,



V o LIMI TATION

The claim petition is well within time.
ViFzcts of the Casge
1. That one MaharaJ Din was posted as post master
at Branch Pogt Office Kawal District Ral Bargily ,but
he could mot discharged his duties will due o
illness, on that under the order of the opposite
party .3, the gpplicant was allowed to discharged
the aforesald duty on 4.2.88, It is further stated
here that on the sgaid date the said Maharsj Din
handed over the charge to the plicant.The
photostat copy of the charge tsken by the spplicant
from Mahara] Din is being filed herewith as
Annexure-l.

2. That the gpplicant discharted his duties
dith the full satisfaction of the authorities
concerne. It is further stated here that on 3.12.
88 the sald Maharaj Din died leaving behind to the
gpplicant as his legal heir,

3e That the zpplicant moved an aprlication
before the opposite party mo.3 for his zppointment
on the said post but the pee opposite party no.3 ask
the gpplicant t hand over the c¢harge to Sri Bharat

Singh and as such the gpplicant handed over the
Charge to Bharat Sindh.

4, That on 24,2,1989 the opposite party no.3
issued a circular and invited the spnlications vide
letter m0.2~230 for gppointment of post master at
Branch Meawal District Ral Bareli. It is further

stated here that the spplicant has already mowed
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an mplication for sppointment on the said post
and when he cane to know sout the said circular ,
he again moved an spplication on 2,3.1989 indicating
therein all the facts and circumstances for his
approintment on the said poste. The photostat copy
of the sane is being filed herewith as Annexurew-2

Se That the petitioner also submitted the

necessary paers for his sppointment,

6e That on 5.10,1989 the zpvrlicant again moved
an other zplication for his ppointment on the
said voste. It is also stated here that on 22,12,87
the zpplicant again moved another spplication for
his sppointment, The true copy of the sane is

being filed herewith as Amnexure mo.3_and 4.

Te That the spplicant came to know on 9.1;90

that the opposite party nmoe3 appointed Smt.Pushp Lata
Singh as the said post who is the relative of

Bharat Singh and as such on 11,1.1990 the szpplicant
again moved an zpplication before the ovposite party
No, 3 stating therein that the spoointment of Smt.
Pughp Lata Singh is against the E.D.A.J. conduct Rules
1964 on that the opposite party no.3 inform the
gplicant that he will look into the matter and he
will sppoint the spplicant on the saild post.

The photostat copy of the said spplication is being
filed herewith as Annexure-5.

8e That the opposite parties failed in not
sppointing the gpplicant on the sald post ingpite of

this very fact that the apolicant was the legal
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heir of the deceased Msharaj Din and he also

work on the said post for a long tiem,

9.

That the aprointment of oprosite party mo.é

is against the rules, as Bharat Singh is posted as

post man at Mawali District Rali Bareli while the

oprosite party mo.4 has been given her zppointment as

post master Branch Post Office Mawail inspite of this

wary fact that the father of Rakesh Bahadur Singh

Viz Diwakar Singh is real nephew of Bharat Singh

and Rakesh Bihadur Singh is the husband of opposite

party no.4.

VII. DETAILS OF THE REMADIES EXHAUSTED

VIII.

IX.

X

The gpplicant mowved the application beifore
the Higher aAuthorities but the same has mot

been disposad of.

MATTER HAS PREVIOUSLY FILED OR PENDING BN ANY

OTHER COURT 7?
The gpplicant never £iled claim petition.

RELIE F_SOUGHT

The gpplicant prayed:; that this Hon'ble Tribunal
be pleased to direct the ovposite parties to
gppoint the zpolicant on the sald post .

INTERIM ORDER IF ANY PRAYED FOR:
The oprosite party no.4 may mot be allowed to
Wwork as post master at Branch Post Office

Maval District Rae Bareli.

PARTICULARS OF BANK DRAFT

1. No.of Indian Postal Order

2. Name of Issuing Post Office; High Court post
Office Lucknow



- 5 -
3. Date of Issus of postal order:
4, Pogt Office at which payale

XII11. List of Inclogure;

1. True copy of charge received by the
spplicant. |

2. Application moved by the soplicant.

3. True copy of pplication moved by the
epplicant dated 5.10.89

4, True copy of application dated 22.12.87

Se True copy of the aspplication dated 11.,1.,90

moved by spplicant.
6. Pover(Vakal atnama)

7. Postsl order.
VERIFICATION

I,Shesh Mani Tripathi, son of Ram Sunder
Tripathi, resident of village and post Mavral,
District Ral Bareli , d& hereby solemnly verify that
the contents of paras 1 to of this
Cclaim petition are true to my 'personal knowledge

and that I have Bo concealed any material fact.

Lucknow;Dated

Bpyil ¢ 1991 Signature of
applicant
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CLAL TRTIT.OR BDe 1698 of 1990

1. Dotsilg of the roolicant
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ia e e M Gy TR
Ay docroe B

shopa Hond Yrdnathi,son of Ran Suncer Tripathd

raesident of village ang poast Moweal District
v\u., Lmli'

ronlicant
Versus

£ 1 i“vL}\'- -Iﬁr\s

ielnlon of Indic ,through Ministry of

Cormuiication Now J2lhi

2eti=ivisional Inmactor{™) South-Sub="1ivision
Noe Uareld

Jefiumzintendent oL Post (£i.ce Rl T areil:
Lgta
be . miePusD ':/;z.i.nqh /o Heckesh Dohadue Singh
rprzldnt o vill-op ol wst Trwel Ram Eaveli

smliceticn is ngeingt the av~ointment of
Cateughng

sy
Wil

Lzt~ Zingh

Plarrat)

Tic.ad by Swrdntendent of Post office Ral
Leradlly

fie w»lication of the »aetiticner was mot
cungidered by the onrositg party no.2 while

¢ wurked on the said ost for morwe thon 7

months and he wos also tha legsl heir of the

tncaroad Kahorajoin irdnathi who was Uroach
ost llrzter st Mowal who 12 on 34124586

15 L LUN L
The claim of the :~licont ls tr-osble by the

Cantral Tribunal,
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Tho cleim peticion iz wall within tima,
Vi ooks of the Crge |

de “het oo ildhore]  in vwiog 2osted as 7oge mester

gt Bronch “us. Cixice ¥awal slstrict R-i Teraily .but

ho could ot discharged his dutles will Zue
illness, on thet under the order of the omosite
narty Noe3, thi ol.cont wes sllowed to discherged
thn aforasald duty on f.2.804 1% is further stztad

hers thet on the said date the  said Mehers] ~in

hendad ovar th: ¢hirgs w the olicantesihe

mliotostct cony oL tho energe token ky ghe mlicont

fren Uohvera) 2 n ie Lring £1led Barevith =s

2e TRt he ooMliecont dloChation his

swtiog
with 2 &84l pocicfaciion o- i =uthoritiss

concarnge 1t g further st t2d hare thot on T412
£8 th: gzid.idhere] 2in di=ad lecvins behind o the
emlicent o8 nlis 1ag-l heir.

2a Chot he olicant moved afh o0 lication

Lofors tho ov-0aite »erty me3 for his oo-oinunent

on tho gald ~ost Lul the ses on-ogitae narty ncel msk
tho emlicent to hend over tha c;hézrga to Sri Uharet
Singhh ond o sueh thh ¢olicant hanasa over e
Chargs to Bharct 5ingh.

Lo “hzot on 2442,1282 the o osite narty n0e3

lgoued o circular ond invitad tha ilicaticns vide
lotior noe =220 for oywintmant of vost nagter at
Lronch

Coetol Wiscriet Rel Laralie Tt is fLurtier

gt Tud epa Ciat e rlicant hes drezady woved
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an om-licetion for erointment on the scdd nost

and when he came to kmov doout the szid circular

he egcin moved en avlicotion of 2,3.1909 indlceting
therein cll the ficts ond circuastences for his
aomointent on (he salt noste The dhotostat cony

of th> sme is being £iled herewith as jpoexupgeg

Se That tho netitioner slso submitted the

necassery noers or hils orointmgnt,

Ge That on 3.10,1989 the =»llcant ag-in moved
an othar o»liccticn for his enrointment on the
sald ~oste it i8 clao stited here that on 221287
the oonlicant egein meved cnother annlication for

his orwointacat. The true cony of the same is

being +iled hercwith oo Zanexurs Noe3d ond 4e
Te shet €1 olicant Cous o HDoVW 00 Cele30

thaot tne o:os8its 2oty no,3 hofntad smil.”ushp Lata
g g dng geld cesl wio Lo tha rolative cf

Shewre S0 Al 5 Cude Wl l.eledl D the enlicant
egaln muved «a oonldection befcra the osncsite narty
Foe 3 siuiing thorcin thet thr aywcintment c£ sSmt.
Pughp Lutu Gingh is a cinst the TeDeliede Conduct Rules
iS64 cu tact tha ovoslte narty nbeld inicrm the
e¢mliceznt that ae will lock into tan igtier and he
<3d1 vwoant the oylicant on tha sald Poste

The vhotostzt Copy oL the gald soplicstion is being

£iled hoerewlth as puexure=S,
Ea “het taz on~csite narties £erled in not

marpinting w2 omlicont on the gald nocst incpite of

this very f£ret thet tie anl.cond was the legzl
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holr of the deceased iichars] 5in and he also

work on th: soid nost for o long tiom,

¢y ointwent of oY Quits varty MWeéd

Se “hot W
ig egcinst tho rules, as Dharet oingh 1s nosted qs
nost moen ok lowil Jistrict Ral Dareli while the
o esite norty .4 hics beon given her smointment as
post mostar Lranch Post CIllce i owel inspite ol this
gary £t thot the £other ol iskegh Lahadur Singh

Viz vivckar iingh ig w22l nerhew ci Dunearat 3ingh

end Rtckeeh BiEhedur Singh ic the husband ol onnosita

narty oele.

VIZe DHT L3 (2 TH I RESINDITS S/IAUSTED

The #liceant movwed tho si~licaticn be.ore

the Bicher ~uthorities but the sanc has mot

bozn disyos2d of,.

TSN LIS PROVICUSLY LAT 0% PIKDING IN ANZ

v:::i’ Va, demadis day
CUET CoURT 7

<22 @p:l.eont asvar faled clom vetld an.

INe  IITalnoue
L2 onlie-nt wreyed: thct +his ien'kls Tribunal

Ciract the ovoosit: neriiss o

lne iz o lie nt on the sald ~ost .

X% INTORLL CTDER I ANY PRIYED FCRs

The orwslte ~arty .4 may ot be allowed to

Wwork os post master at Branch Post Cfiice

gl Cistrict Raa Barwli,.

e DR SIS L AT LT
le 0,02 Indion Poste] Crier

e S 0w lgsuing Togpt ciiices “ligh Court post
Cfifice Lucknow
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1, Dcte of Issue of mostzl ordary
4, Dot Of.lca st which naysdle

Wite Ligt of Inclosure:

le True cony of chirge rocgived by the

mnlicant.
2, "mnlicetion noved by the emlicants

3. Truz cony of mnliceticon noved by the

eonlicont dotod 5.10,89

rue cony of rlic-tion d-tad 22 12,87

vrus cony of the o ligaticn doted 1le1.90
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Lo ¥

Be

7+ Post:l order,.
VEIFICATIC
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avel,
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Sigtrict 21 Bereld , & herohy golomnly verdify thet
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aylicent
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yersus
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e y \ I3
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my L8
uy Bakesh Tahadur Singh, £.0.3.P.Y,, Mawai 3ranch Post Cffice, District;
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Ras fareilly is a materisl documert for a fair and judicicus Aicnnsal
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1, Ssmt. Pushpa Lata ')/ Shri Rakesh “shadur Singh, EDEPM,

Mawai 9psnoh Post Gffice, Jistrict, Res lereily co hereby solemnly

.

affirm and stste on o2th as under j-

1. That my husband Shri qakesh Nahadur Singh is son of Shri

Diwakar Singh whoss family history (Shazra} is as under ;-
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+
parag Singh

ST
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| | |

Ram 'laresh Singh , Diwakar Singh Kali 3ux Singh
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l i
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Bre jesh Sinnh &raj Singh Rakesh Tahadur Singh
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2. That the family history of Shri 3harat Sirgh, E.J.[.Ps,

Mmaai Post "ffice is given below j-

8ansh ‘iahadur Singh
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_ l
|
Shiv Sali Singh . Har DJutt Singh
i i ! (4ithout any issue)
. J |
Shatrohan Deshraj Sharat
Singh Singh 5ingh
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b I/W%dersigned do herebw nominate and appoint Shri......................
and Shi.....Chamchg Bham. Yoms. %cx/msyﬂ.\/ﬁms ..... ot ke

%MW—& ....................

be counsel in the above matter, and for mejfus ¢ &
 and answer in the above Court or any Appellas
18 transferred in the above matter, and to sig
eXhlbltS compromises or other documents wh
iarising there from, and also to apply fo
,documents, depositions, etc, etc, and to app’

i' Provided, however that if any part of the Auvo. €’s fee reraums uupa. Uetvin
the first hearing of the case or if any hearing of the case be fixed beyond the limits of the
town then, and in such an event my | our said advocate shall not be bound to appear
before the court and if myjour said advocate doth appear in the said case he shall be
entitled to an outstation fee and other expenses of travelling, lodging, etc. Provided
ALSO that if the case be dismissed by default, or if it be proceeded ex parte, the said
advocate (s) shall not be held responsible for the same. And all whatever my/our said

advocate (s) shall lawfully do, I do here by agree to and shallin future ratify and
confirm.
[
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B P S X7 W JeAdvocate Signature of Client...
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